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OP.EN CCXJRT 

CENTRAL Am1INISTRATIVE TMBUNAL, ALLAfWJO BENCH, 

ALLAHHJAD • 

• 

Dated: Allahabad, the 2nd day of July, 2001 

Coran: Hon'ble Mr. S. Dayal, A.~A. 

Hon'ble t.1r. Rafiq Uddin, J.1A. 

ORIGINAL APPLICATION NO. 87 OF 1998 

A. K. Maj undar, 

sf o lat e ::>ri D. L. Maj unda r , 

r/ o 29-B-F Central Road, 

Railv1ay Colony, Tundla, 

District Firozabad. 

By Advocat~: ~ri .A. Rajendra • • • • )\?pl ic an t 

Versus 

l. Union of India thr ough Chainnan, 

Indian Railway, Bar oda House, 

Ne\·i Del hi . 

2. The General Manager {P), 

Nort hern Railway, BarodasEim H0 use, 

New Delhi. 

3. The Divisional Railway Manager, 

N0 rthern Ra ilway, 

Al lahab ad Division, 

D.R. Iv\. ~f ice, l"\11 ahab ad. 

4. The Senior Divi sional cperat ing N1 anager, 

Northern Railway, 0.. R.M. Office, 

Allahabad. 

\ 

• • • • Respondents 

~y_AdvocatE_ : Sri G. P . A;Jan..,al 
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2. 

ORDER __ ...., __ __ (ORAL) 

(By Hon'ble Nlr. :.i. Dayal, JM) 

The applicant in this c ase belongs to the 

cadre of Assistant ~tation A1aster. He was appointed 

on ad hoc basis as ~action Controller on 2.8.8.a::). 

He has b een working on the post of ~ction Controller 

fran 28.8.89 onwards. He is seeking regul arisation 

on t he post of Sec ti on Controller in the grade of 
+o i­

Rs.1400- 2600 (11.PS). He has ref~rred ~cases of 
4 

S/ Sri Ram Chandra and Kris hna Chandra, v1ho officiated 

as Section Controll ers and \Vere subsequently regular ised 

on the post of Section Control! er in Jodhpur Divis ion 

i.v ithout being s ubjected to appear i n the selection. 

He has al s o ref erred t il e case of Sri .::i. K. Gupta, 

V. K. Upadhya, F. V • .:iingh, sv. Man dal, s.c. Sinha and 

B. N. Chanprasv_. an i, \'lho were al ~ o regularised on the 

post of Section Controlle r as t hey had worked on the 

post of Section Cont roller for more than 3 years 

v1ithout appearing in the written exan ination. These 

official s belong to Moradabad Division. The applicant 
~ 

has also cl. a:imed that one Sri Abdul ''1ai :.iiddiqui • 

an ad hoc Sect ion Control ler) ha s be en r egularised . 

in Allahabad Division. The applicant has cla:imed 

that he had made a representation dated 20.11.97 to 

D. R. M. {P), Northern Railway, Aflahabad, which \'1as 

forwarded by hi s Chief Cont rol l er to D. R.A'1. >ill ahabad, -
recommending sympathetic consideration of this c ase. 

The said representation has not been 4eceived by 

the respondents , as mentioned in the counter reply 

fil ed by the respondents. \fie find t hat this represen­

tation only refers to t he case of regularisation of 

.t erv i ces of ~ct ion Contll'oll eL·S of Jodhpur Division. 
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2. \le, therefore,~ the applicant to file fresh 

representation, giving all t h e instances in his 

favour VJithin a period of tNo weeks from today 

and the respondents are directed to decide the 

sarne within a period of 12 weeks f ran today by 

a reasoned and speaking order. The O. A. stands 

disposed of with t he above directions. 

3. n1ere s hal l be no orde r as to cost s . 

0 ~ \~Ld el'- • 
CRAFIQ UDDI'N) (S . . DR/AL) 

JW I CIAL M.B'.~B ER A\ B'rlBER (A) 
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